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The grievance of a railway employee who got inter-

Railway transfer is highlighted in.  this application- filed 

under section 19 of the AdminiStratileTribunals Act. 
while I 

20 	 According to the applicant/be was working as 

Kbalasi in the Bornbay(BCT) division of the Western Railway, 

be appitea for a transfer to Southern Railway.- But the same  

wa 1rejected. Thereafter, he was - proted to the grade of -

semi-skilled artisan. He again submitted the -same reqtst. 

That was also turned down stating the very same reason. 

Subsequently when he was posted as skilled artisan namely, 

painter•(skiUed), he made his request for: inter-Railway 

transfer. That was allowed and the applicant was relieved 

by Annexure A-11order dated 17.3.1. In that re1ivirig 

order, it is stated that the applicant was working in the 

scale of . 260-400 a nd he has been transferred to the 

Southern Railway as per the Railway Board's order diLted 

6.3.1. Though the applicant caxte to Nadras on the basis 
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of the relieving order for joining dutyhe was not allowed 

to join the skillec grade in the pay scale of ase 260-400. 

Subsequently, after three znths the applicant joined as 

Khalasi at Trivandrum Ljvisioh after obtaining Annexure R-7 

willingness dated 10.6.1. The order txte R6 was also 

passed on 15.6.1 based on hisriieving order and--also 

his willingness. Thereafter, the applicant knew about the 

inter-railway transfer ot a similar case in respect of 

one shri Rajan.. The order is prodte ed as Annextire A.9. 

in the light of Annexure A-9, the applicant raised his 

grievance contending that the applicant is also entitled to 

the benefit of joining duty in the Trivairum division as 

a skiUed - artisan.in the scale of Ps. 260400. The represen-

tation Submitted before the Chairn*n,Railway --  board is 

Annexure A10. That representation has not been disposed of 

so far. 

3 • 	The learned Qounsel for respondents submitted that 

the original appliction itself is to be dismissed as belated 

barred by limitation. She further contended that the 

representation submitted by the applicant is not in the 

proper form as it is not submitted through proper channel. 

40 	 The question of limitation Was considered at the 

admission stage but we did not pass  any final order at that 

time leaving the right of the respondents to raise the 

same at the final hearing. Though learned counsdl for 

respondents pressed for dismissal of the Q.A.on theground 

of limit1tion we are not prepared to accept the contention 

particully when Annexure A-9 order was passed in respect 

of Shri Rajin who was transferred from Mysore )ivision 

and absorbed in the Trivandrum division in the same post only 

on 9.4.90. This order definitely gives a cause of action 

for the applicant who agitated his case.ince his Case is 

also similar to that of Shri Rajan, he filed a detailed 
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representation ianediately after getti.ng information about the 

trnsfe and appointment of Shri iajan. This representation 

deserves cbnsjderatjon even though it is addressed to the 

Chairman. This Tribunal has repeatedLy held that i.4ien an  

employee submit5 his grievance by filing representation,., the 

same should be considered and disposed of in accxdance with 

law. In the instant case, the fourth respondent his not 

considered the case of the applicant despite the fact that 

the same is pending from 20.10.90. 

Having regard to the facts and circumstances of the 

case, we are of the view that justice will be met in this case 

if we dispose of the application directing thefourth respondent 

to consider Annexure A-i 0 repreSentation submitted by the 

applicant as expeditiously as possible, at any rate within,. 

four months from the date of receipt of copy of the judgment. 

The application is dispoSed of with the above 

direction. 

There shall be no order Is  to costs. 
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